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( Open Court)

ALLAH.ZffiAD 3E:-TCH, ALLAB..ABAD

Allahabad this the 14th dax. of Hay, 2001

COR A ~ :- Hon'ble Mr. Justice R.R.K. Trivedi, V.C.

2rginal AE2~tion No. 563 of 2001.

Uttam 'S/o Ram SQbhag

R/o Lon La , P.O. Rithuakhor, Distt. GoraklJ.pur•

••••••••• Applicant •

COunsel for the applicant :- sri R.K. Ojha

V E • S U S

_ Secretary
1. Union of India through/H/O Railways, Nev"lBelhi.

2. The Chief Planing/ Designing Engineer, ~.E. Rly.

Gora ':hpur.

3. The Divisional RaLLwa y Hanager, _J. E. Rly.
t.ucknow •.

4. The Senior Divisional Eng ineer II, IJ.E Rly.
LUCk.:10vl.

••••••••• Respondents.

counsel for the res20ndents :- Sri K.P. Singh.

o R D E R (Oral)

(By Hon able ;<lr.Justice R.R .K. Trivedi, V.C.)

This application has been filed challanging the

orders Dt. 02.03.01, 13.10.00 and 07.06.00 Passed by

respondents. By order dt. 07.06.00, applicant was re~oved
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from service after completion of disciplinary proceedings.

By order dt. 13.10.00, appeal of the applicant was

dismissed and by order dt. 02.03.01, another, appeal to

next hig~er authority has been dismissed. Learned

counsel for applicant has aubmd t.ted that in his memo of

appeal, a~plicant raised many legal questions assailing

the order of punishment dt, , 07.06.00. Hovlever, appellate
~.~~'-\ •...

authority has not given reason in respect of any~~roun~~

Learned comae L for applicant has further submitted

that applicant was served a memo of charge for minor

penalty.<.for absence from dury for more days. However~

instead of minor penalty. he has been punished by major

penalty. It is also submitted that copY of the enquiry

report wa s not served on the applicant nor any show

cause notice wa s given.

2. Sri K.P. Singh~ learn.ed counsel for t.he respondents
~ o.R.

jUstif~ the appellate orders deeming the

such short and cryptic order 1rlithoutmentioning

could not

appeal by

any reason. In our opinion, the ends of justice shall be

bett:er served if the appellate orders are quashed and

matter is sent back to appellate authority to decide the
a

sate by/reasoned order after hearing the applicant.

3. The O.A is accordingly allowed in part. The orders

dated 13.10.00 and 02.03.01 are quashed. Appeal of the
~ \'\-0 Lt tc...

applicant before res?Ondent~ shall be considered and decided

within three months from the date of communication of

t:1is order, after hearing the applicant)by a reasoned order.

order as to costs.

v
Hember- Ao Vice-Chairman.

/Anand/


